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 No. T.-A./13/1996
CO 13980-W/93

present : Hon'blé Mr. D. Purkayastha, Judicial Member

'

Hon'ble Mr. G.S. Maingi,Administrative Member

tid. Rafiuzzaman, son of Late Abdul Jakbar,
~at present posted and working as Deputy
Commandant, State Armed Police,end Battalion,
£ West Bengal, Barrackpore, Post Office-Mangal
: Pandey Udyan, Police Station - Titagarh,
District - 24 Parganas (Northj.

 J... Applicant

- Versus =

1. Union of India, service through the Secretary,
Govermment of India,Ministry of Personnel,
. public Grievances and pensions,(Departmert of -
personnel and Training),New Delhi. =

‘Govermment of India, New Delhi. . - :

3. The Secretary tc the Coverrmment of India,
Ministry of Home Affairs, New Delhi.

5. The Secretary, Union Public Service Commission,

4. The Cﬁief Secrétary, Goverrment of West Eengai,
" Writers' Buildings, Calcutta - 700 OOl.

5, The Secretary, Departmént of Home (Police),
Govermment of West Bengal,%riters® Buildings, . - N
Calcutta - 700 QOL. -

6. Mr. K.L. Tamta;. 1.P.S.,Commandant,2nd Battalion,
State Armed Police, West Bengal, Barrackpore,
24 ~ Parganas (North). - :

Mr. H. Hariranjan, I.P.5.,” Commandant,lst
Battalion, E.F.R.,Salua, Midnapore. I

8. ¥r. Shibaji Chosh, I.P.S.,Supsrintendent
of Police, Malda, west Bengal. :

, 9. Mr. Virenda, Commandant 4th Battalion, Kasba,

: "~ .South Dinajpur. o :

10. Nr. M. Vérma; 1,P.S.,Deputy'Commissiqher}ll,
- Security Control, Lal Bazar,Calcutta. - '

11. wir. SiK.Purkayastha, I.P.S.,Deputy Commissioner
(Detective Department) II,Lalbazar,Calcutta.

12. Mr. Sachin Sricdhar, I.P.S.,Superintendent of .
 Police, Howrah, Post Office and District-Howrah. -
13. Mr.. Arun.Gupta, I.P.S.,Deputy Commandant,

- .5th Battalion, Calcutta.. ,

i
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- For the applicant(s) Mr S.K. Nandi,counsel

For the respondents : Ms. U. Sanyal counsel(Res pdt.No.1,2 & 3
, , - : " iee.. for Unlon of Indla & Ors.)
Mr.B. ChatterJﬁe,coun%el(Resndt.Jo. 4
to 13)

MSSB. Mondal,counsel (Respdt.No.4 to

13
~ Heard on : 3.4.2000 Order on'r 3.4.2000
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Aopllcant Md. Rafluz7aman, an I P.S.0fficer filed
a hrlt Petltion No.CO l3980-ﬂ/93 before the Hon'ble High

Court at Calcufga seeklng direction upon the.resoondEnuo to

dﬁtermlne the seniority of the apollconi 1n'terms of the
aoveznment Order dated 22.8.1986 being the Anne xure "B" to

the application and to grant benefit of promotlon COnsequently.
" That appll’atlon has been filed before the Hon'ble tligh Court
at CalCULta on 20 10.1993 and th@ruafter the case has

been
: gran ferred to th1°

Trlbunal for adJudlcatlon hy the ngh '
- Court and that has buen numbered as T.A.,13/1996.

When the case is

Mf;B.Chatterjee apbearlng on behalf of the Respondent No.4 to

13 conte ends that this Tribunal has no Jurlsdlct¢on to

entertaln the aJpllcatlon for aogudlcaulon in view of tne
provisions of 809.29 of the AJT. Act,1985 since the case was
filed on 20.10.93 and fhe case has b»én nrongly sent to this
Tllbunal by the Hon'ble High Court at Calcutta OV‘rlOOblng
the provisions of Sec 29 of the A.T.Act itself. Ms. U Sanyal
Ld-voqn el dUU@Brlng on behalf of the uff1c1al Respondont 1fe.
Respondent No. 1 to 3 su“mlt hat Hon'bhle Migh Court at Calcutts
0 Jurlsolrtlon to entertain the aopllcatlon for

.adJudlcatlon and transfer the same to the'Tribunal after the

. enactwcnu of A. T. Act,1985.0r. S K »Nanci, 1d. coun sel aopearlng

on behalf of tne aopleant contendaathat the appllcatlon

Contd. op/3

taken up for hearing today Ld.Advocate
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.‘can ke entertalned by thls Tr*bunal s;nce 1t has been transferrcd

to’ thie ‘Tribunal. by Hon'ble ngh Court at Calcu»ta for adgudlca-

" as alleged by the respondents.

3. e have con°1dered the subm1551ons of the 1d.<:oun els

~of both paxtles and we find- that the AT . CT, 1985 came 1nto‘

We find that after’ 1985, under sectlon 29 of the Act only

' tran ferred to. thlo Trlbunal.’ Thexofore, in our V1ew 1t WOuld

‘Calc

at t%c time of hearlng of the case. Both part:e; are dllccteo

s dLrecteo to send back the cagse to hon'blc.hlgh Court at',

C.SJMATHGT ) . D.PURKAVASTHA

. deMe

tlon. Therefore, questlon of JUf"SClCtlon cannet be 1nvolved

effec on 1 11. l985.~ we also flnd that the subJect mat ter of
the %r1t Petltlon pertalns to Serxlce Matter of tke aOpllcant

pendlng cases for adJudicatlon before "the ngﬁ Court ¢an bel

be p oper on our lert to send baPP the case. before the Hon'ble
jtta ngh Cburt for ;mogﬁr '‘order in v1xw of the objecteons

IaluJQ by the 1d. counﬁelu appearlng on behalf of the res oonderio};

&

o app2ar before the Hon kle High Court at Calcutt for cetting

proplr order. Arcorolngly application is dlSposed of. Reg1 try

Cachfta for proper order.
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